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0.A.121/94..(17) 14.11.

Applicant by Shri G.

Walia. = Official Respondents by
Shri V. S.. Masurkar. Private
Respondents by Shri S. R. Atre.

Applicant's counsel seeks

2000 3
S.

Applicant by Shri G.S.
Walia. Respondents by Shri K.R.
Yelwe. for Shri V.S.Masurkar.

Applicant’s counsel seeks
adjournment. :

Allowed as'a last chance.
Applicant’s Counsel stated that a:

date  1in the month of February,
2001 be given so that he can seek
instructions from his client
whether he wants to continue with
the proceedings or withdraw it.
Adjourned to 13.02.2001.

adjourned. i
Allowed. |
List the case for final |
~hearing on 13.12.2000. _
(Smt. Shanta Shastry) (S.L.Jain) ;
M(A). M(J).
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